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ShH S. 8. More: I want to understand 
this point not from tbo point of view 
of this nriAn or that man, but from th« 
point of view of the common man. 
What aro the reciprocal advantages 
which th« people of Great Britain or 
AttfltraUa are likely to derive bj be- 
cominf Commonwealth citizens of our 
cotmtry?

Mr. D«paty-8peaker: They can stand 
for election to Parliament

ghH 8. 8. Mm: I doubt it

Mr. Dop«ty-8peaker: Can't they?

ghH 8. 8. Mere: No, Sir. 1 doubt it 
Since you raised  this point, I may 
refer you to article 18 of the Constitu
tion. Article 10 says.........

Mr. D«patj4l»eaker. There need not 
be any digression merely because I 
have said scnething.

■hr! 8. 8. Mere: If we scan the 
fundamental righls, tome of the rights 
of dtizenahip and some of the other 
righU will go to even persons who are 
not citisens, and accoîding to the Cons
titution, particularly lortlcle 18, a per
son who is not a citizen may hold some 
oOce of profit  Some of the offices 
can be even under the Government of

Mr. D«p«ty-8peaker: The hon. Mem
ber may continue on the next day.

The House will now take up Private 
Members* business.

COMMITTEB ON PRIVATX MEM- 
BEKS* BILLS AND RrSOLUTlONS 

Tumm'ni Repokt

Shrt Altekar (North Satara): I beg 
to move:

*That this Rouse agrees with 
the Thirtieth report of the Com
mittee on Private Members' Bills 
and Reeolutions presented to the 
Rouse on the Seth July. 1D55.-

X might as well give a brief resume 
o( this report On the 28th of Novem
ber 18M» the hon. Speaker made an 
Observation that as the practice ob

tains now of balloting for evex7day of 
Private Members* Bills, it so happens 
that the priority is gained by the time 
of that particular ballot  The time 
allotted for Private Members* Sills 
is only two hours and a half. Usually 
only one BiU is discussed within this 
tirrui ind even though other Members* 
get priority, that is lost, because the 
whole list is rcjhufBed in the next 
ballot What happens is that an hon. 
Member is not sure whether he win 
be in a position to get his Bill moved 
at the time and naturally he does not 
make much preparation; or, even if he 
makes preparation, it goes to nothing.

In order to remove all uncertainty 
which this reshuffling over and over 
again involves, the hon. Speaker sug
gested that there should be one ballot 
for the whole session, and Bills should 
be taken in the order in which it comes 
in the ballot  This will enable hon. 
Members whose Bill have come in the 
ballot to prepare themselves, as there 
is very little chance of their prepara
tions going to waste.  '

When this matter came to be dis
cussed by  the committee,  it was 
thought that inasmuch as one month's 
time is given for Bills and we should 
have some sort of experience as to hew 
this procedure works, the ballot for 
Private Members' Bills should be one 
month; In other words, a single ballot 
with respect to two consecutive days 
allotted for PrivaU Members' Bills. 
The Committee was of the view that 
in the light of the experience gained, 
the question pf holding a single ballot 
for an entire session may be consider
ed later on. I am sure the House will 
agree with this recommendation, as it 
will remove all uncertainties involv
ed by constant reshuffling.

The other recommendation made is 
with regard to the lapsing of identical 
Bills. If a certain Bill Is introduced, 
notice of all other identical Bills on 
the same subject will lapse. This is 
due to the fact that if there are a 
number of Bills on the same subject, 
and one is moved, the others are sim
ply unnecessarily crowding the list
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Bill and Government would bring 
forward a measure very soon.** No
body knows what happens after that. 
In such circumstances we want that 
there should be other Bills which are 
there as a sort of pressure upon the* 
Government This will give an oppor- 
timity to Members to hammer at the 
Government

They remain on the list for a long 
time without serving any useful pur
pose. The Committee was, therefore, 
of the opinion that provision should 
be made that when a Bill has been 
introduced, notices for introduction of 
an identical Bill shall lapse.  In this 
connection the committee was of the 
opinion that provision should be made 
that if the member-in-pharge of a Bill 
Is unable, due to adequate reasons, to 
pilot a Bill after introduction, he may 
authorise another member to do so, 
with the permission of the Speaker, so 
that the Bill may not go unconsidered.

I hope that the recommendations of 
the committee will meet with the ap
proval of the House and the change 
suggested will place the procedure 
governing Private Members* Bills on a 
more orderly and sjrstematic basis. I 
commend this report for the accept
ance of the House.

Mr. Deputy .Speaker: Motion moved:

**That this House agrees with the 
Thirtieth report of the Committee 
on Private Members’ Bills and Re
solutions presented to the House on 
the 26th July 1955.**

Shrlmatl  Reno  Chakravartty
(Basirhat): I beg to move:

That at the end of the motion the 
following be added:

“subject tn the modification that 
when a Bill has been introduced, 
notice for introduction of an iden
tical Bill will not Upse.**

Ws have heard the arguments of 
Mr. Altekar. He said that the com
mittee considered that it would be con
fusing to have ̂  many Bills of an 
Identical nature before the House at 
the same time. Now. that might sound 
quite reasonable.  But we have also 
to »ee how this system of Private 
Members* Bills has been functioning 
and what  notice  Government have 
b*H.Ti taking of these Bills. Our ex
perience has been that when two, three 
or four Bills on a subject are intro
duced. Government makes a statement 
saying *Ve are completely in accord 
with the principles enunciated by the

We know only too well how an im
portant Private Members* Bill has been 
discussed three times, and three times 
it has been disposed of with almost 
identical remark*  by  Government 
That is one of the reasons  why we 
want that identical Bills should be 
allowed to stay, as a check against the 
utter light-heartedness with which 
Government treats these Private Mem
bers* Bills.

Secondly, taking a hypothetical case, 
let us assume that ten hon. Memben 
have given notice ot ten identical Bills, 
though generally speaking not *more 
than four or five Bills of an identical 
nature are there. We belong to diffe
rent parties.  One particular party 
considers it prudent to withdraw a 
Bill; so it advises its Member to with
draw it,  while the other party may 
wish to pursue the BilL  My hon. 
friend Shri Altekar*s  reply to that 
would be: "You have a right to in
troduce another BilL*’  My reply to 
that is it will have to wait for some 
time, and only after that can I have it 
balloted and if at all it may come be
fore the House only much later. That 
is why I feel that this right which we 
have of introducing identical Bills 
should remain. The argument of con
fusion ensuing does not appeal to me, 
because Members know why an identi
cal Bill has been introduced. We have 
the practice of identical resolutions 
being balloted- So, I think this is a 
right which we should not give up.

Mr. Dcpnty-Speaker: Amendment
moved:

That at the end of the motion, the 
following be added:

“Subject to the modification that
when a Bill has been introduced.
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notice for introduction of an iden
tical BiU wiU not UpM/*

VkrftauiU Majdoo  (Poona South); 
Sir. I wiah to support tha amandment 
novad by Shrimatl Ranu Chakra- 
▼artty. Ona raaaon is that tha impor- 
tanca of • tubjact can ba gaugad by tha 
numbar of idantical BlUi givan notice 
of on that fubjact Suppoalng wa keep 
only  ona Bill on tha  lift and tha 
noticaa of idantical BUla on that gub- 
Jact lapaa. That ona Bill may or may 
not gat a chanca in tha ballot and may 
not coma bafora tha House.  Only 
whan a aubjact is of such great Im
portance that notices of identical Bills 
on that subject are given by different 
Membart. 8o far as I could gather, 
no confusion could result  I do not 
feel that it is proper that all other 
noticea should Upse.  I,  therefore, 
■upport the amendment moved by 
Q̂uiaati Renu Chakravartty.

SM Altakar: 1 would like to point 
out to my lady frianda who have urged 
this point that there is no such thing 
as praaaura on the Government being 
•xartad simply because a number of 
hon« mem ben agitata the same thing 
over and over again. It will depend 
upon the intrinsic merit of any parti
cular Bill, and the fact that so many 
Mambart bring it over and over again 
wtll not, by itself, give it any addi
tional weît  Any assurance whir.i 
Government gives is on account of the 
fact that the Bill is of an important 
nature, and the assurance is that Gov
ernment would be bringing a Bill to 
that effect or some other assurance.

For I nstance, I would like to point 
out that there was a Children's BiU 
which was sponsored here, first by 
Shrimatl Maniben Patel, and which 
was taken into consideration. Xt was 
discussed here. Government gavo an 
assurance and it was adjourned sin/t 
die.  Later on two or three idcnUcal 
Bills  can̂  up before  Ihe House. 
Rhrimntl iTmi Nehru's Bill canw up. 
U was discussed for a short time anJ 
affain. adjourned. Later on Shrima*i 
•layashrt also agitated the same thing.

and the time of the House was taken. 
Then Government itself brought the 
Bill; it came before the other House 
and will be coming here. .

Shrimatl Bena Chakravartty: It is
not the  Children’s  Bill;  it U the 
Ucensing BilL

Skrl Altekar: It has therefore to be 
seen from the point of view ihat again 
and again the time of the House is 
taken. And it is not on account of its 
being agitated over and over again 
that Government brings a Bill but 
when it feels that it is of an important 
nature and that it should bring it.

1 would therefore like to submit 
that that is not the consideration. And 
it unnecessarily takes much of the 
time of the House by bringing the 
matter over and over again. It may so 
happen that t’ertaio Members, may be 
thirteen, fourteen or fifteen, may de
sire that a certain Bill ahould be 
brought before the House,  and they 
may all bring it tofether. That doca 
not by itself mean that because many 
Members bring It, therefore it is of 
importance.  There may be another 
imporUnt measure, and if it is reaUy 
of great urgency and has got some 
weight about it, even if it is sponsored 
by s tingle Member Government will 
certainly Uke that into consideration. 
But if there are a number of suet Bills 
of an identical nature brought tiy 
others, his Bill will be throttled by 
those Bills.  >or Uie sake of fairplay 
we should allow each Bill to be 
brought one at a time.  And the 
urgency and importance of each Bill 
is taken into consideration at the time 
of classification. A fair ballot should 
be allowed to all and—I will not give 
It sny bad name—it should not be the 
way of arrangement that should give 
priority fnr a Bill but ballot itself In a 
free and proper manner. I think that 
is s principle which is good.

Shrl Kaflaath (Hoahangabad): Like 
fair and free elections. Sir?

Shrl AUek:ir: I would like to point 
out that formerly even for the stage 
of introduction there was ballot Now
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there is no such thin̂. Immediately 
after a certain Bill is discussed and 
disposed of, if an hon. Member thinks 
that it should be brought over again, 
he can give notice forthwith and after 
Jiirty days it can be introduced. 
There is no difficulty in the way of 
bringing any Bill before the House 
immediately, there being no hindrance 
in the way of its introduction.

Therefore I submit that from  all 
points of view it is desirable that we 
should accept the recommendation 
made by this Committee which con
sists of Members from various Groups 
in this House who have given their 
best consideration to the matter.  It 
should be given  a fair trial, and it 
should be so given that there is no
thing which comes in the way of any 
right of any  hon.  Member in this 
House. I submit that this motion may 
be adopted. So far as the amendment 
is concerned, I oppose it and it should 
be rejected

Bfr. DepQtj-Speaker: Under rule 340 
I would like to say a few words. 
Under this rule **the Speaker may him
self, or on a point being raised or a 
request made by a member, address 
the House at any time on a matter 
under consideration in the House with 
a view to aid members in their delibe
rations, and such expression of views 
shall not be taken to be in the nature 
of a deosion."

Sbrl Kamath: Reading the rule was 
not necessary.  Even without it you 
could have addressed us.

•

Mr. Depoty-Speaker: I was afraid 
of the hon. Member!

I presided over this committee—̂it Js 
not because of that, that I want lo say 
this—but I want to place a few points 
for the consideration of the House. 
There arc some cases where there may 
be ten Bills with an onmibus notice, 
or half a dozen Members in each case 
may have tabled motions. In the case 
of these Bills there will be forty diffe
rent entries—the same Bill in  the 
agenda for the further discussion of

201 LSD-3

the motion, for the  consideration 
motion, for reference to Select Com
mittee, for circulation, etc. In addi
tion to these, there will also be entries 
fur  introduction  in the names of 
other Members who have not intro
duced the BilL

In order that this change in proce
dure may not operate harshly, the 
Committee has also recommended that 
provision should be made that if the 
Member-in-Charge is unable to come 
he or she may authorise  any other 
Member to proceed  with  the  next 
stage.  Shrimati Renu  Chakravartty 
said it may be that the other person 
may belong to another party and there
fore may not be interested. If the 
Member makes ah attempt to  with
draw the Bill, even If there is a single 
vote against it, it will not be allowed 
to be withdrawn; It will be put to the 
vote of the House. If the whole House 
is against her, nobody can help her. It 
assumes that the rest of the majority 
are with her. If somebody wantg to 
withdraw the Bill, he cannot on his 
own motion do so when once it has 
been introduced.  It must  be  done 
only with the consent or by the leave 
of the House even if there Is one Mem
ber who opposes that motion. That Is 
well known. When the leave is grant
ed. the House itself throws it out; it 
is as good as that

I will give one or  two instances 
where the existing procedure has obs
tructed further progîss of business. 
The Women’s and Children's Institu
tions Licensing Bill was Idven notice 
of by a number of hon. Members. Shri. 
mati Maniben Patel introduced it on 
the 14th August, 1953; it was discuas- 
ed later on the 23rd April, 1954 and 
again in September, 1954, and  then 
the debate was adjourned. Then again, 
Shrimati Uma Nehru Introduced  the 
Bill on a particular date, it was dis
cussed later, and the debate was ad
journed. The same Bill was introduced 
by Shrimati Blaydeo  and Shrimati 
Kamlendu Mati Shah. Then, Shrimati 
Jayashri introduced tfie Bill, it was 
discussed, and'fBe debate was adjourn
ed.  The  complaint  of Shrimati
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B«nu Cluikrmvarttj if that Govern
ment are not helpfuL It is not as if 
conicientiouslj the opponent will five 
hli fupport Bvery hon. Member who 
introduces • Bill must be prepared to 
convince the Rouse itself and then get 
ita vote. If the Government itself is 
against it, against whom can she com
plain?  If the Government says *7̂o 
no, adjourn it**, and the hon. Mover 
consents, he must thank himself and 
none else.

Under  these  circumstances  this 
change is necessary.  There may be 
other Bills which are important As 
a matter of fact, if the hon. Member 
Bhrimatl  Renu  Chakravartty  had 
given notice of it she might have per
sisted and gone on with it; but the 
others have not done sa Merely be
cause it is open to any hon. Member 
who introduces a Bill to carry on with 
It or not to do so, on that ground are 
we to allow a number at Bills, forty 
Bills, of the same natur# to block all 
the oth« BiUsT

fhrtsaall Bemu ChakriTartty:  It
wont bk>ck.

Mr. Dep«ly.8peaker: If all these 
come upT 
•hrtsnatl Besm Chakravartty: Can
all the Bills come up?

Mr. Depoty-Speaker: There will be 
forty of them, and they will block the 
further consideration of any other 
matters.  Therefore, hon. Members 
will take notice of this. The rule may 
be framed today, and if there is any 
inconvenience, it can be changed. Let 
us try this escperiment Under these 
circumstances,  hon.  Members  will 
kindly consider if it is necessary to 
accept this amendment 

The question is:

That at the end of the motion the 
following be added:

**SubJect to the modification that 
when a BUI has been introduced, 
notice for Introduction of an iden- 
tkal BiU will not lapse.**

The motion wêetived.
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Shrlmatl  Bena  Chakravartty: I
would like to know what is going to 
happen to those identical Bills which 
have teen introduced if we pass this 
motion of Shri Altekar.  Will they 
automatically cease?

Mr. Depoty-Speaker: Notices only 
will lapse. If the introduction stage is 
passed they are here and they wont 
lapse. They have been introduced and 
the  House  is  seized of it;  and, 
therefore, they, will continue. What
ever has happened has happened and 
it is only for the future. There is no 
retrospective effect

The question is:

*That this House agrees with 
the Thirtieth Report of the Com
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 26th July, 1955.**

The motion was adopted.

COMMITTEE ON PRIVATE MEM
BERS* BILLS AND RESOLUTIONS

Tnarr-SicoifD Rspoer

8hrf Altekar: (North Satara): I beg 
to move:

•That this House agrees with 
the Thirty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 3rd August, 
1955.-

In this there is only the question of 
the clasiiilcation of the Bills and the 
allotment of time. It is stated in the 
report and I need not add anything to 
it

Mr. Depaty-Speaker: The questioa

*That this House agrees with 
the Thirty-second Report of the 
Committee on Private Members' 
BiUs and Resolutions presented to 
the House  on the 3rd  August* 
1955.**

The motion was adopted.




